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0.A.N0.809/93 Dt.of decision

Judgement

(45 per the Hon'ble Sri V. Neeladri Rao, Vice Chairmen)

(1) declaration that proviso to Rule 20(2) of
Indian Postal Seérvice Rules, 1987 is highly discrimi-

natory, and Eherefore null and void;

(1i) setting aside the seniority listsof 1587,

41989 and 1990 of IPS Group-A in Senior Time Scale (STS)
and Junior Time Scale (JTS) as being violative of
Statutory Rulesiand for direction for preparation of
seniority listsin accordance with Recruitment Rules and
the Law declared by Supreme Court to thé‘effect that
when Quota and ﬁot;t?zlled the continuous officiation
in the post should be taken as basis for fixation of

senioritﬂﬁ

{i1i) deéﬁh@%tion that. the appointment of direct

e

recruits to thé raserved guota of promotee postsof Pre-
sidency Post Mést Masters redesignafed as Director in
Bombay GPO, Calcutta CPO and at Directorate is in
violation of Reécruitment Rules 1955 and for direction
that the said posts are to be filled only by the promotee

officers and not otherwise,

(iv) direction that the applicant's service in
STS under the orders dt,24-2«86 should be considered
on the.basis of continucus officiation and it had to
be reckoned for tﬁe purpose of sénic;ity and for decla-
tion that the applicant is duemed tb‘hav;ig;bmoted to
Jr. Administrative Grade (JAG) from the date of promo=
tion of those éirect recruit juniors.i.e.21-3-1990

‘with 3ll conseguential benefits; and
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» (v) direction that correct seniority of the appli-
cant in ‘the STS has to be held by holding that he had
been reqularly praomoted eﬁ‘24-2-86 in accordance with
Recruitment Rules 1959 andthat he is deemed to have been
inducted into STS even by the date of commencement of

Recruitment Rules of 1987.

2. The material Pacts which are relevant are as under:
uivc The applicant joined service in Indian Postal and Tele-
graphs Depar£ment on 13-8-567 In the Departmental Compe-
titive Examination, tha applicant waa selected as Inspector
;é Posts and appointed to the said post on 14-6-63. He

was promoted toc the higher selection grade on 9-9-77 and

jﬁﬁ’_ o * further promoted as Asst. Superintendent of Post Offices
N on 9-9=79,
3. The applicant uaé selected for promotion to the

post of Gazsttad Post Master Group-B and allotted-to
Ngharashtra Ciréla vide letter dt.23-4-80. He wa3s al so
selected to GSé Group-3. He was required to exercise
option toscontinue in the category of Gazetted Post

Master Group-B or to come to the post of PSS Groud—B.

He opted for the latter and then he was posted as Superin-

tendent of POs, Proddutur and he warked there from 24-10-80.

4. Vide order No.4.8/86.SPG dated 24-2-86 the appli-
cant was promoted to the JTS of IPS Group-A., From the
same date, he was promoted on adhoc basis .to thé STS

of IPS with full-pay. The applicant's name was not
shown in the seniority lists of 1987, 1988 and 1990

even under 375 and much less under STS, and. .his name

was referred at 51,No.308 in the cadre of JTS of the

he was shoun
seniority list of 1992, and/below the direct recruit of
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ST category in.1590 Ehtch and above the dirsct

recruits of OC category of 1990 batch,

5 In view of the reliefs claim=d for the applicant
his case had to ba considered under two heads: CD
(I) his claim for appointment to the post of

Presidency Post Master, Bombay GPO/Calcutta

GPO or at the Directorate: and

(II) his claiﬁ for-reckoning his service in the
category of STS from 24-2=86, the date cn which
he was promoted to the éaid post on adhoc
basis for fixation of his seniority in the
said category and for consequential promotion
to.JAG. These are the points for considera-
tion in thi} 0.a,

i
6. Point No,I. Prémotion to the post of Presgidency

Post Master was from éhe post of Post Master Group-A.

The promotion to the latter was from Gazetted Fost Master
Group-B. After he—was-selected to,—and the applicant

was selected for the pbst of Gazetted Post Master Group-B
o8 he was appointed to the said cadre:and allotted to
Maharashtré Circle as per the order dt,23-4-80. when
he.was also selected to Postal Superintendent Services
(PSS Group-Bl, He was asked to exercise the option for
either continuing in tﬁe category of Gazetted Post Master
Group-B, or to cnme to ?SS Group~B. iHe opted for the
latter and then hs wéé'%ppointed asfégperintendent,

Post Gfficas, Proddutu#iand he joineéqoh 23-4-80. It
was urgedlfor the appliéapt that even after he opted

for PSS Group-B, he waﬁﬁhaving lien for the category

of Gazetted Post Master Group-B, and ag one past of

Presicdency Post Master was reservad for nromotee from

7ost Masters Group-A, the applicant had to be selacted

P
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to the post of Presidency Fost Master which was

latter redesignated ac Director. But there is gé%ﬂgyg7

in the said contention, It is not the case of transfer

on deputation from one cadre to another cadre. When

the applicant was selectmd to both the categories i.e,

Cazetted PostiMaster Group?B, and also to PSS Group-B
s A ! .

which two distinct services till 19887 dndiwhen it 4w

necessary for the applicant to choose one of them, he

opted for PSS Group«B in 1980, Hence from that date he

S flown
is entitled to all the benefits/from PSS Group-B, and he

had to suffer any disadvantgge in choosing thet cadre
and he cannot have the benefits from the cadre of Gazetted
Post Master Gfoup;B. In such cases, no employee can
claim'the benefits arising from both the categories.
From the date he had come to PSS Group-B, he can be
considered for promotion only in the PSS GrouppService
et -
| and not in the seorvice of Gazetted Post Iviaste:&r%l\_Thus,p_rrccw.,_‘,;,L
%ﬁmb. 4w e the contention for the respondents that when the applicant
7 = caased to be a member of Gazetted %pst Master Sarvice
in 1980, he iétg;titledto claim any pfomotion,mhé%e&j
treating him as belonging to Gaietted Post Master 3arvice,
Furthér, the promotion to the post of Presidency Post
Master was only from Post Master Group=-A. As the appli-
cant had coﬁe away from the ser#ice of Gazetted Post
Mastersrin 1980 itself, his case could not have been
ééaﬁ%igﬁiiy cénsidered for promotion to the pbst of
Post Master Group~A. On that basig also the claim of
the applicant thaft?ad to be selécted to the post of

Presidency Post Master which was redesignated as Director

had to be negatiﬁg&and we find accordingly.

1. Point:No.II, The applicant was promoted to the

post of JTS in IPS Group=-A by order «it.24-2-86, The

.7



. said appointment was made even hefore IPS Group=& Rules

19%7 {(in short 1987 rules) ﬁad come into effect. The
earlier rules were IPS Class=-I {(Junior and Senior Time
Scales Recruitment) Ruleg, 1959 (in short 1959 rules).
i B 1959 Rl
' Rule 4(1)(1i), lays down that 40% of the vacancies in
JTS had to be filled by promotion of Postal Suparinten-
dent Services-B with not less than 5 years approved
service in the grade/egmkelection by DPC presided over
by Chairman or Member of the UPSC. The applicant com-
x pleted 5 years cf service in PSS Group-B by 24-2-86,
| The applicant contends that as he was selected to the

post of JTS by a duly constituted DPC and as he was

having requisite period of service in the cadre of PSS

3
: Group-8 by the date of said selection, his appointment
! fuld T e
to ghe cadre of JTS as on 24-2-86 should be,on regular

' ) ) )U-\:)»)\«J\
appgintmeﬁ%~t0*ﬁ?sL§nd hence the zction of the respon-

dents in showing him as a selectee to JTS in 1990 is

ta A,

illegal.

8. The applicant was also promoted to the STS w.e.f,
24-2-86 fut in the relevant order his promotinn to STS
was chown as adhoc. Rulé 4(2) of 1959 Rules states
b ' . that promotion to STS is from.JTS in the order of
seniority subject to fitness. It is also laid down
d therein £hat'ah officer shall not be promoted —time
if in the oninion of the Government:@%.déﬁs not pggses
adequate experience required for holding higher charge,
‘Be that as it may, the said rule doess not prescribe@hny
minimum period of service in the category of Jvs for
being 2ligible for promotion to ETS. But Rule 20(2) of
1887 rules prescribed 4ryears regular service 1ln JrsS as

a requisite qualification for promotion to 5TS, The

..8
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provigo to Rule 20(2) of 1987 Rules is to the aeffect
that the SEficelis’of Postal Superintendent Services
Group-B who we?e on the approved list of promotion to
5TS and héve randered not less than 7 years total
approved service in Group-B, or of a higher post may
also be appointed to saéégg;sts in an officiating
capacity, on the basis of seniority as a purely tempo-

rary measure till such time cofficers of JTS are avallable

for regular promotion to STS&

S
95 The applicant contended that as he was promoted

to STS in a permanent vacancy before 1987 rules had come

into eff&ct,‘his promotion to STS had to b= considered
on the basig of 1959 rules, and as'no minimum period

of sarvice in the cadre of JTS was prescribed for eligi-
bility for promotion to STs; his promotion to STS whekeh
was as on 24-2-86 should be treated as regular promotion
and his officiating serviqe from that date had to be
reckoned for fixing seniority in the category of 57S.

‘ 1o (v)

- He also contended that the proviso to Rule 22 of 1987

‘ o3
- rules is uhconstitutional or it is arbitrary.

e

10. fhc contentions for the‘respondents areLFO% of

the vacandies in JTS have to be filled by direct recruit-
dpor—

ment while 40% of the same alone ha&Lto be £filled by

promotion and as the prémotions to JTS whe ware in axcess

of the guota of the promotees, the promotees tc the

extent the direct recruitsgqgre available in sach year i

considéréd for fixation of senio}ity and the other

promotees were considered along with direct recruits

of the latyer years, and then-ﬁhe turn of the apnlicant

had come in 1990 and hence his promotion.to JTS was

regularised in that year only. As it is a case of

.Cg



reqularisation after 1987 rules had come into effect,

his case has to be considered only as per 1987 rules,

L

_and not on the basis of 1959 rules.

i1. . Whenever recrultment is made from more than
one source, quota can be prescribed. Rota also can va
prescribed whenever there is a provision for quota. If

thers is a rule of rota hesides quota rule, the ceniority

‘had to be fixed »on the basis of rota. If there is mere

rule of guota w&ﬁﬁb&;t@qgé;gule. and if the recruitment
from one source is' in excess of quota for that source,
the officiating service of the samplovee within quota

had to be reckoned for fixatlon of seniority and those

who are in excess of the quota had to be pushed down

" to the latﬁbr‘years.' But, if guota rule collapses, the

normal rule of seniority i.e. date of entry into service

haf to be takgn as basis for fixation of seniority.

12. Keeping in view the above settled principles,

the facts in this case are to be looked into. FEven i
Ao
1959 rules ka?Lgown that 60% of the vacancies in JTS

i
4+

had to be filled by direct recruits when the remaining
foo> & W ' :

40%kfilled bylpromotion. In the additiongzl reply that

was filed for R-1 and R-2, the following particulars

were referred to in para.5.

"5. The No. of direct recruits and Group 'B'

officars promoted is furnished hereunder.

Year Direct Rects, Promotees
1980 ' 07 o115 JTS & STS
.vacancies put
‘ together
1981 23 - '
1982 11 : . - ,
1983 . 0s 189 JTS & STS
' - vacancies put
‘ together
1984 " 11 30 -

. 16
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@ Contd.
Year Direct Rects. Promotess
1985 10 58
1986 o8 42
. - 1987 16 -
- | 1988 13 -
« T 1989 19 37 against vacancies
e of 1987.in JTS
~ T and TS put together
1990 08 40 against vacancies
of 1988 in STS and
5TS wvacancies put
together "
o AL The applicant contemd ed that the above particulars

"J"' B ’lgszéga it clear that guota rule collapsed, and as such the
o .Jﬁdrmal:rula of seniority should be followed, and if it is
'sa done, his promotions to TS and STS on 24-2-86 have tao
‘be held as irregular and as R=3 to R-41 uveres promoted to .
5TS, subsequent to 24-7-86, he is senior to them in STS,
and as they were already promobed to JAG in 1990, he should

be deemed to have been promoted to JAG in 1990.

14, - para 2.4.4 of 0.M. No. 22011/7/86 Estt., (D), dt.
3-7-86 from the Ministry of Personnel and Tréining is
relied upon by the respondents to urge that with a view
ta curb tendency of under-reporting/suppressing the
vacancies to be notified to the concerned authorities
for direct recruitment, it was clarified that promotees
B would be treated as resgular only to tHe gextent to which
direct recruit vacancies were reported to recruiting
authorities on the basis of the guota ;rescribed in
the relevant recrui£ment rules, and henée the promotees
to the extent of excess quota have tohbe pushed down on

consideration in later ysars. The para relied upon

is as under:

) ) : 11
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" 2.4.,4 With a view to curbing any tendency

of under reporting/suppressing the vacancies to

be notified to the concerned authorities for direct
recruitment, it is clarified that promotees will

be treated as regular only to the extent to which
direct recruitment vacancies are reported .tc the
recruiting authorities on the basis of the gquotas
prescribed in the relevant recruitment rules,
Excess promotees, if any, exceeding the share falling
to the promotion quota hased ~»n the corresponding
fiqure, notified for direct recruitment would be

treated only as ad hoc promotees.”

ﬁ%ﬁ; o Igﬁ;sistated for the respondents that senicrity

li%@ for each of the years from 1987 was preparesd on that
e

basis and as such the same cannotLﬁeld as illegal.

' 15, "It may be noted that direct recruitment for PSS

Groupﬁgyas held every year from 1980 as can be sean from

' the particulars given in Para-5 of the additional reply.,

But even then, the short-fall for direct recruits was far
more than the quota. If, in fact, it was a delib§3§§p
attempt in suppressing the actual number of vacancies in
each year in notifying the same to the UPSC, can the
promotees claim that quota rule collapsed and hence the

gzneral rule of seniority had to be followed.

16, If a rule fixing the ratio for recruitment from
Sifferent sources is Yrameal it is heantTthgelrespectads
and not violagfﬁe at the whims of the authorities. Thare
may‘be somé slight deviation to meet the exigencies. It
was ﬁeld in 1990 (2) Judgements Today 264 that if it ')

hecomes impossible to adhers to the existing quota rule,

LS

gﬁhe;ggiphgzkxigencies, then it had to be held that quota

rule collapsed and the normal rule of seninrity i.e. the

length of service whid® taking inte consideration the
/

P
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" gfficiation service also in a non-functuous wvacancy

had to be followed. Therein it was observed "that the
develahment work of the State peremptoriiy reguired
exparienced and efficient hands. In the situation the
State Govt, took a decision to fill up the vacancies

by promotion in excess of the gquota, but only after
subjecting the%o??icers to the test prescribed by the
rules, All the eligible candidates were considared and
the opinion of the UPSC wes obtained. The appointments

were not limitéd to a particular period and as a_matter

, 0f Pact continued till 1970", Thus, in vieuw of the facts

therein it was held that there was justification for
not following the guota rule and so it was a case of
collapse of tha guota rule and hence the normal rule

of seniority was directed to be followed.

17. But, as already observed, the UPSC had conducted
examinations fbr PSS.Grnup-A Services in every year. In
the additianal‘counter it was stated that the actual
numbef of candidates selected in direct fecruitment is
marginally less than thé number of vacancies nocified.
50, it is reasonable to infer that the shortfall in
direct recruits in sach year is only due to the suppre-
ssioﬁ in informing the wvacancies available Por direct
récruitmant in sach year. Naturally, when the vacancies
were available and wvhen the intake of direct recruits was
less due to the delibgrate attempt in not inFormiﬁg all
the vacancies available for direct recruitment in each
year, it had becohe necessary to promqte‘the proh;?eas

in excess of their quota., When the quotalrula‘collapsed due _

to deliberate suppression of the actual vacancies avai labls
-;\. -

e 13 .
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for direct recruits, whether it is not open to th

A
rule making authorlty to GLa£$£y that in such cases

the promotees will be treated as regular only to the
extent to which direct recruitment vacancies are repor-
ted to the recruiting authorities%, Thé answear to the
same will be in affirmative, So, wve feel that Para 2.4.4
in O.M. dt.3=7-86 is a salient one. One who seeks equity
hag, to gf;I;‘with clean hands. The under astimate of

the vacancies for direct recruitments may not be at the
instance of any individual promotee. But, it is only

at the instance of the promotees.yho-égglFot he % now
identified. But, when it is a case of laying down prin-
ciple it cannot be stated that such of those promotess
who are not directly responsible for such a deliberate
under-estimate of the vacancies have to be considered
differently from those promotees who are diseetdy respon-
sible for the same., It is generally difficult to identify

o ot
the promotees ﬁa@ directly responsible for the same.
N e . B O
Eu;thef——it—wi%{—br a case oﬁ&ﬁeviatlon from the gquots

oA — ¢

rule with an oblique mﬁfﬁq{_ Sq, we feel that Para 2.4.

of O.M. dt.3=7-86 cannot bea held as arBitrary.

18, of coursg, in the said para it was refé;red to
by way of clarifications gmt the various judgeme;tsTof
the Supreme Court show that if the promotees/ﬂiréct
recruits.are in excess of thair quota they ha;c to be
pushed down for being sksorbed in the year in which
their turn would come, It is also held that whenever

the quota rule collapseg’the general rule of seniority

e
had to&followd@.e. continuation officiation in non=-
S ons,
functuouws vacancy should be the basis, if the selection
M'—-—"k qkwwk

of the promote#k}s in accordance with the rules, But,

in view of the observaticns of the Suprems Court 1in

..14
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1990 (2) Judgements Today SC 264, it had to be held

that such principle had to be follouad only in cases
where there was justifications for not adhering to qgota
rule. When the legal position is to that effact, we
Péél that though Para 2.4.4 is referred to as clarifica-
tién, the same had to be held as a rule laid down as on

the date aof that 0.M. Then the gquestion arises as to

what had to be dons in regard to the vacancies which has

E . . .- .
Lt 2 . * A 1)

arisen prior to 0.M. dt.3-7-86, uwhen it was noticed that

‘n.snorﬁfall of direct recruits is in not purposefully
rgporting the actual number of vacancies availabls for

7 .direct §é5ruité in sach year. 1In such cases, ane of the

three alternatives had to be followed:

i) The normal rule of seniority by holding
that there was collapse of quota rule;

ii) the excess promotees have ta be pushed douwn
for being absorbed in the later years, as
R AR and when their turn would come; and

iii)} only the case of regular promotees in

each year in accordance with Para 2.4.4 in
0.M, dt.3-7-86 had to be considered for
Pixation of interse seniority alaong with

number of vacancies notified for direct
recruits in each year, Then if the actual

number of direct recruits are less than the

nunber of vacancies notified, Para 2.4.2

in 0.M. dated 3=7-86 had to be folloued,.

19, It will not be eq itable to follow the normal

rule of seniority even when it is held that the actual
number of vacancies awvailable for direct recruits was

under estimated with an ob;ique‘motive; . e alsa feel

that it is not praper to follou.Para 2.4.4 in O0.M.

dated 3-7-86 as the concerned authorities were not

k)

warned to that effect, Hence, in the circumstancses,
we Pesl that it is just and proper to follow the

remaining al ternative of pushing doun the promotess

o
i
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to later years in regard to the proﬁutions over and

above the gquota prescribed for promotees in each year,

ar fraction of the year for wvacancies which occurred

prior to 3-7-86, the date of 0.M, As we held that the

Rule 2.4.,4 in O.M. dt.3-7-86 is not arbitrary, the same

has to be followed in regard te the vacancies which had

arisen on or after 3-7-8@%

=20, The applicant is relying upon AIR} 1992 SC 1574

that even though it was a case of higpromotion from PSS

"_GraupAB to STS without actually working in cadre of JTS,

his promotion to STS WeBe e 24-2«~86 should be considared

as regular. But in that case Rule 27(B) of Telegraph
£ngineering Services (Class-I) Rules, 1965 which postu-
lates promotion to STS, of permanent member of Telegraph
Engineering and Uireleslelass-II who are in the approved
list of prahotion in the 375, was considered. It was
observed in that case that promotees's services were not
regularised in 5TS, even though thsy were continued in
service in 575 for more than dfecade without gfiy break

or interruption, and sp it was reasonable to requlate the
service in STS Prom the date of completion of five years
in 575, The said pefiod of five years was refe{red to

as Rule 27(a) prescribed five yearg service in.JT7S for

promotion to STS,

21. Rule 27(b) in the Telegraph Engineéring Services

(Class=1) ﬁQESéis as under:
W ya
:'.it,'}’kj;'“27. (a) s s e

(b) Posts in the senior time scale may,
howsver, be filled as a purely temporary
measure, in an officilating capacity to
hold charqge by the promotion of perma-
nent members of Telegraph Engineering
and Yiraless Service, Class II4? who are
on the approved list for promotion to
the Junior Time scale, "




o

There is no corresponding rule in either 1859 rules

or 1987 rules. It can be gtated on the basis of decision
in 1992 SC 1574 that one Qigntitled to claim reqularisa-
tion of promotion eQen when it is in the nature of douple
promotion i.e. promotion to higher cadre uwithout being
promoted to.é cédra;in between, when ruls exists for

such double promotion.

22. of course, the actual promotion of the applicant
to JTS was in 1986 and thus prior to the date when the
1987 rules had come into effect. Rule 4 of the 1987
Rules refers to the initial constitution and it is as

under:

"Initial Constitution:

(1) The service shall on the date of commence-
ment of these rules consist of officars who have
already beesn g pointed on a regular basis to the
Indian Postal Service Group A in the various
grades, namely, Junior Time Scale, Senior Time
Scale, Junior Administrative Grade Level II and
Level I and Members Postai Service Board except
Member (Finance) and the officers so appointed
shall be deemed to have been appointed to the
respective grade at the initial constitution

of the servica.

(2) The 'regular continuous service of officers
mentioned in sub-rule (1) in the respective corres-
ponding grade prior to their appointment to the
service shall count for the purpose of qualifying
service for seniority, confirmation promotion

and pension."

The question as to whether the applicant was appointed
to JTS or STS on regular basis prior to the date on
which 1987 Rules ceme into effect depends upon the pre-
paration of tHe seniority list as per the directions

in this order. If on the preparation of seniority list
in accordance with this order, the promotion of the
applicant to JTS can be held as regular Eefore the date
of the commancement of 1987 ruies, his pramotion to the

post of 5TS as on that date can be held as regular, as

ve 17
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in-such a case 1959 rules would applyy, and as Ahos
rules do not prescribe any minimum period of service
in 3TS for consideratioﬁ for promotion to STS. But

if the promotion of the applicant te JT75, on the basis
of the preparation of seniority list as per the direc-
tions referred to herein cannot be held as regular by
the date of the commencement of the 1987 rules, the
case of promotion of the applicant to ST5 had to be

considered anly on the basis of 1987 rules.

23, The applicant is challsnging proviso to Rule

20(2) of 1987 rules, and it is as under:
"Orovided that officers of the Postal
Superintendents Service Group 'B' who are
on the anproved list for promotion to the
Junior Time Scale and have rendered not less
than 7 years total approved service in
Group 'B' or higher posts may also be
appointed to such posts in an officiating
capacity on the basis of seniority as a
purely temporary measure till such time
officers of the Junior Time Scale are avai-
labls\ébr regular promotion to the Senior

Time Scale."

The pramotiDnAas ber the said provise to STS from

PSS Group-8 is referred to as purely adhoc and such
promptee had to be reverted aé a@ﬁ when a reéﬁlar prématee
to STS is available., In the absence of such a proviso,
one in PSS Group=B is not entitled to qirect promotion

to STS sven on adhoc basis. The promation to STS as

per 1987 rules is only from JTS and not from PSS Group-B.
The prquisb ta Rule 20(2) is intended only as a tempo-
rary arrangement, If the said proviso is held as void,

an employee in PSS Group-B cannot be directly pramoted

to 5TS evsn on adhoc basis, and he had to be first

T ee 8
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14 Secretary, Departmant of'Pést, Gninn of India,
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2.‘

Chief Peatmaster Ganéral,'A.P.Circla, Hyd=1,
3. One cepy -to Sri, N;U.Subfahmanyam,
Asst, Postmaster-General(PL1), 0/0
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provise is void.

-18- | /

promoted to JES and then promoted to STS. It is not
explained,ﬁy the applicant as towhat benefit he will

- ‘ : ot :
get if in fact the provise referred to is void. As such

there is no need to refer to the contention: that the said

. . ] ~:\: o?
£ o
= ' ..

‘ !, ' P

24. In the result, the following directioms are glven:

¢ & -I-I

1) The seniority list in regard to the vacancies
SN which had arisem from 1980 upto and inclusive of
-7-86 had- tobe prepared on the basis of the vacan-
cies available for Fhe promotees in each of the
Years or fraction of the year, and the excess pro-
moteer have to be‘pushed down for consideration ip
" ‘}gter years., - - : .

o414} The Seniority'liét in regn}d to the vacancies
which had arisen from 3-7-86 had to be prepared on
the basis of Para 2.4.4% in O.M. dt, 3-7-86.

111) If on that basis the promotion of the applicant
to JTS had tobe held as regular either as on 24-2-86,

or as on any later date but prior to the date of
commencement of the 1987 rules, then.from the said
date, the promotion ¢f the applicant to STS had to
be held as regular, and on that basis applicant's
seniority in STS had to be fixed, ard if as per
that seniority list his junior direct recruits were

already promoted to JAG, the applicant also has to be

promoted to JAG from that date, and he has to be
given all consequential benefits includingzthe dues
and other emoluments,

iv) But if on the basis of preparation of seniority

list as per directions in (i) & (ii), the promotion

of applicant to JTS has to be held as regular from a

date subsequent to commencement of 1987 rules, this
0.A, stands Qismissed.

.25, The O.A. is ordered accordingly and it is rejected

%’t@j/

N SRR peeq

in regard to the other reliefs.,

(R.Rangarejan) | (V Neeladri %&;;T‘“

Member (A) Vice=Chairman

Dated: 8th day of February 1994,
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